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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 428 OF 2013

IN THE MATTER OF:

S.C. Kaushal - ...Applicant
Versus
State of Punjab & Ors. ...Respondents

REPLY BY WAY OF AFFIDAVIT BY HARJINDER SINGH, DISTRICT
DEVELOPMENT AND PANCHAYAT OFFICER, KAPURTHALA -
RESPONDENT NO. 4

MOST RESPECTFULLY SHOWETH:

1. That the above mentioned Original Application is fixed for hearing
on 01.09.2023 before this Hon'ble court. That present Reply by
way of Affidavit is being filed by the answering Respondent No. 4

in compliance of order dated 01.08.2023.

2. That it is respectfully submitted that the Applicant has moved the
present original application regarding an encroachment on gram

panchayat land and illegal cutting of about 150 trees by the
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That it is submitted that this Hon'ble Court had passed direclions
on 01.08.2023 and had conslituted a joint commitlee comprising of
Punjab State Pollution Control Board (PSPCB), Divisional Forest
Officer (DFO), Kapurthala and deputy Commissioner (DC),
Kapurthala to verify the factual position regarding illegal cutting of
trees from the gram panchayal land and to lake appropriale
remedial aclion by following due course of law. The joint committee
constituted by the Hon'ble Court has prepared ils report and the
same is being submitled before this Hon'ble Court on lhe date of

hearing.

That it is pertinent to mention that the matter is already under
consideration with the department of Rural Development and
Panchayats, Punjab, as the deponent had wrote vide letter No.
reader/D.D.P.0/4264 daled: 29.11.2022 ‘o the Block Development
and Panchayat Officer, Dhilwan, to initiate action against the
encroachers through police as per resolution passed by the Gram
Panchayat dated 15.11.2022 and the Block Development and
Panchayat Officer, Dhilwan, had wrote a letter no. 304-307 dated
18.08.2023, to the Senior Superintendent of Police, Kapurthala to

initiate police action against the encroachers for causing financial



loss by culting trees from panchayat land and by illegal

encroachment.

True translated copies of letters dated 29.11.2022 and

18.08.2023 along with vernacular copies are being annexed at

Annexure R-1 and Annexure R-2 respectively.

That the Petitions under section 7 of the Village Common Land
(Regulation) Act, 1961, for putting gram panchayat in possession
of its land under encroachment of village Badshahpur, Dhilwan,
comprising Khasra no. 1//13(1-7), 14(2-0), 15min(1-0), 16(8-0),
17min(6-2), 18(0-18), 24(6-3), 25(8-0), 2//11 (0-17), 18/2(2-5).(0-
5),(2-0), 19(6-18), 20(8-0), 21(8-0), 22(7-3), 23/1(0-11), 6//22(8-

0),23min(5-0), total land 11-6-1 is pending as of this dale.

That the deponent holds this Hon'ble Court in the highest esteem
and cannot even think of violating/disobeying the orders of this
Hon'ble Court. For any lapse on the part of the deponent, the

deponent tenders unconditional and unqualified apology and

undertakes to take corrective steps as per the directions of lhis

Hon'ble Court.



It is, therefore, respectfully prayed that in view of the facts stated
above the Original application may kindly be disposed off, in the

interest of justice.

Place: Deponent
Dated: 31.08.2023 Harjinder Singh, District Development
and Panchayal officer, Kapurthala.

VERIFICATION:

Verified that the contents of the above affidavit as contained in Paras 1
lo 7 are true and correct as per information derived from lhe official
records. No part of it is false or incorrect and nothing has been kept

concealed therein,

-

Place: Deponent
Dated: 31.08.2023 Harjinder Singh, District Development
and Panchayat officer, Kapurthala.

ArTEST (UENTH

Notan Kapuufiara (pp)
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72 ANNEXURE R-1

From
District Development and Panchayat Officer
Kapurthala.

To
Block Development and Panchayat Officer
Dhilwa
No./Reader/DDPO. 4264 dated 29.11.2022

Subject:- Regarding cutting of trees from Shamlat land at Gram Panchayat
Badshahpur.

Reference:- Regarding your office's letter No. 3291 dated 16.11.2022

In relation to the above subject and the letter under reference, the resolution
of Gram Panchayat Badshahpur dated 15.11.2022 has been sent to this office by you
and it has been written that there are many white oak trees on the land belonging to
Gram Panchayat Badshahpur near Lord Krishna College. According to the
resolution of the Panchayat, these trees are being forcibly cut down by Maan Singh

Village Dham.

In this regard, it is written to you that as per the resolution of the Gram
Panchayat, an inquiry should be made regarding the trees cut down and immediate
police action should be taken against the culprits and office should be informed

regarding the action taken.
Attached: Address of Gram Panchayat

District Development and Panchayat Officer
Kapurthala.
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26 ANNEXURE R-2

Office Block Development and Panchayat Officer, Dhilwan (Kapurthala)

To,
Hon'ble Senior Superintendent of Police,
Kapurthala
Number: Date:

Subject: Regarding taking police action against Mr. Maan Singh son of Surjan
Singh resident of Dham for illegal cutting of trees from the land
belonging to Gram Panchayat Badshahpur.

Ref.: Regarding letter No: 1551-R/SD dated 19-12-2022 and 814- RH dated
11-07-2023 from the office of Deputy Superintendent of Police Sub
Division Kapurthala.

In relation to the above subject, this office through letter No: 3445 dated 05-12-2022
was written to Deputy Superintendent of Police Kapurthala that Mr. SC Kosal
President Journalist Morcha Association (Reg.) dated 16-11-2022 was given an
application/complaint to this office in which it was written by him that on the date
15-11-2022 he saw on the spot that on the land of Badshahpur by Maan Singh Dham
on 10 kanal 6 marle land due to illegal encroachment. The trees planted by the
panchayat were being illegally cut by the owner of Lord Krishnan College. The
number of trees is around 100. About of these trees have been sold as 4 tractor trolley
trees. In this regard, it should be requested to send an officer to take a look at the

spot.

In this regard, a copy of the application was sent to Mr. Charandeep Singh
Tax Collector, Mr. Sukhdev Singh Panchayat Secretary and Mr. Dayal Singh
Sarpanch Gram Panchayat Badsahpur through letter No: 1231-32 dated 17-11-2022
of this office and it was written that at the said place The report should be submitted
to the undersigned immediately after attending the complaint so that the complaint
can be resolved. In this regard, Mr. Charandeep Singh Tax Collector cum Panchayat
Officer and Mr. Sukhdev Singh Panchayat Secretary have reported that on the spot.
It was found that there is illegal occupation of Maan Singh Dham on the site of Lord
Krishnan Polytechnic College and because of that, about 38 to 40 trees have been

cut from the panchayat land. Due to which the panchayat has suffered financial loss.
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In this regard, Gram Panchayat Badshahpur has been passed through its
resolution dated 22-11-2022 that the land included in the Gram Panchayat is Khewat
No: 161/153 Khatoni No: 245. Of which Murba No: 6//Khasran No: 3(2-4) ,4(8-
0),5(8-0), 6(8-0),7(8-0),8(7-0) total area 41-4 is owned by Gram Panchayat
Badshahpur. Maan Singh, son of Surjan Singh, a resident of village Dham, was

previously taken on contract.

This land is adjacent to Lord Krishnan College. But now he has taken illegal
possession of this land and for a long time, he has not even given the contract to the
Gram Panchayat. Because of this, it has been illegally occupied. There were many
white trees on this land, which around 40 trees have been cut by Man Singh son of
Surjan Singh, resident of Dham. We was stopped him to cutting the trees. He
stopped. But later the trees were removed and sold by him. This caused financial
loss to the Gram Panchayat. Therefore, due to the financial loss to the Gram
Panchayat and illegal encroachment on the land involving the Gram Panchayat. A
copy of the resolution for filing a complaint under Section 13A of the Village Land

Act and a police case under various other sections has been given to this office.

Based on the report of the above Mr. Charandeep Singh Tax Collector cum
Panchayat Officer and Mr. Sukhdev Singh Panchayat Secretary and the resolution
of the Gram Panchayat, 38 to 40 trees were illegally occupied by Maan Singh son of
Surjan Singh, resident of Dham, at the site of Gram Panchayat Lord Krishnan
Polytechnic College. Letter of this office under section 13 A of the Village Shamlat
Land Act against Maan Singh son of Surjan Singh resident of Dham for illegally
harvesting and causing financial loss to the Gram Panchayat and illegally occupying
the land belonging to the Gram Panchayat on dated 05-12-2022 was recommended

to take appropriate action to register the FIR under various other sections.

After reading the letter No: 1551-R/SD dated 19-12-2022 and 814-RH dated
11-07-2023 of the office of Superintendent of Police, Sub Division Kapurthala, the

following corrections were made:-

1. A letter to take action against Maan Singh son of Surjan Singh resident of
Dham District Kapurthala should be sent through Hon'ble Senior Police Captain
Kapurthala.
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2. The trees that have been cut on this panchayat land should be clarified in
the report regarding whether these trees were planted by the panchayat or were

planted by Maan Singh.

3. During the investigation in this regard, Maan Singh son of Surjan Singh,
resident of Dham, District Kapurthala should be investigated and clarified whether

his side has been heard or not.

4. It should be clarified in the report whether the area of the land from which

the trees have been cut has been marked or not.

After removing the above errors in a series of errors as follows, the report is

submitted.
1. This letter is addressed to you.

2. In this panchayat land, the trees which have been cut, these trees were
planted by the panchayat or were planted by Maan Singh, a clear report has been
written in the resolution dated 22-11-2022 of the gram panchayat, which is recorded

above.

3. During the investigation in this regard Maan Singh son of Surjan Singh
resident of Dham district Kapurthala has been investigated whether his side has been
heard or not from this office letter No. 992 dated 31.03.2023 sent to Mr. Maan Singh
son of Surjan Singh summoned to appear on 10.04.2023 to give his clarification.
Maan Singh Dham appeared on this date and sought two days' time to give his
statement in written form but he did not appear again due to which this office's letter
No. 1057 dated 18.04.2023 was sent for appearing on 24.4.2023. He was notified on
the telephone and refused to take his wife's letter but Maan Singh did not attend at
home then again through this office letter No. 1106 dated 24.04.2023 dated
02.05.2023 Maan Singh was called to give his clarification.

But he refused to take this letter. Then through this office's letter No. 4082
dated 17.07.2023 was sent to Maan Singh to give his clarification on 24.07.2023.
Maan Singh was not present but refused to accept the letter from his wife. Then this
office through letter No. 4312 dated 04.08.2023 was sent to Mr. Maan Singh on
09.08.2023 to give clarification. Mr. Man Singh did not appear even after receiving
the letter, nor did he give any clarification. Mr. Maan Singh Dham did not appear in

this office despite repeated letters and notices and did not present his side in this
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complaint. In case of non-appearance, it is proved that he admits the allegations

made in the complaint received against him.

4. There is no need to mark the area of the land from which the trees have
been cut or not. Because the land belonging to the Panchayat along with Lord
Krishnan Collage, whose Khewat No. 161/153 Khatoni is 245 of which Murba has
6 // Khasra No 3(2-4),4(8-0), 5(8-0),6(8-0),7(8-0), 8(7-0) Total Area 41 Kanal 4
Marle is the property of Gram Panchayat Badshahpur and the cut trees fall in the
land of this ownership. In this regard, it has been clarified by the Panchayat in the
notice dated 22-11-2022 that the above khasran numbers are owned by the

Panchayat.

Thus keeping in mind the application of Mr. SC Council President Journalist
Morcha Association (Reg.), Gram Panchayat resolution dated 22-11-2022 and the
joint report of Mr. Charandeep Singh Tax Collector cum Panchayat Officer and Mr.
Sukhdev Singh Panchayat Secretary. This land was leased by Maan Singh son of
Surjan Singh, a resident of Dham. This land is adjacent to Lord Krishna College but
now it has illegally occupied this land and is not even giving the contract to the
panchayat. About 40 trees have been illegally cut from this land by Maan Singh son
of Surjan Singh, a resident of Dham. He was stopped from cutting the trees, he
stopped but later he chopped the trees and sold them causing financial loss to the

Gram Panchayat and police action is recommended for unlawful possession.

Block Development and Panchayat Officer
Dhilwan.

Endorsement no. : 304-307 Date: 18/08/2023

Excerpt from the above:

1. Deputy Commissioner Kapurthala is sent for information.

2. Additional Deputy Commissioner (V) Kapurthala is referred for

information.

3. District Development and Panchayat Officer Kapurthala is referred for

information.

4. Deputy Superintendent of Police Sub Division Bhullath District Kapurthala

is sent for information and necessary action.

Block Development and Panchayat Officer

Dhilwan.
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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINICPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO.428 OF 2023

ER OF:
S.C. KAUSHAL ... APPLICANT
VERSUS
STATE OF PUNJAB & ORS. ... RESPONDENTS
VAKALATNAMA

KNOW ALL to whom these presents shall come that I, District Development and Panchayat Officer
Kapurthala,Mall Road, Rabbit Avenue, Kapurthala, Punjab-144601 Email id:
de.kpr@punjab.gov.in, the authorized representative of the Respondent No. 4 in this matterdo hereby
appoints:

Mr. Abhinav Jain, Advocate (D/11476/2021), Mr. Shashwat Roy (D/11335/2021)
Mob No: +91 9837014890, +91 9899109926, Email ID: abhinavjain9837@gmail.com
B-86 Flat No 101 Vishwakarma Colony MB Road New Delhi 110044

(Hereinafter called the Advocates to be my/our Advocates in the above noted case and authorize them :-
To act, appear and plead in the above-noted case in this court in any other court in which the same may be
tried or heard and also in the appellant courts.

To sign, file and present pleadings, appeals, cross-objection or petitions or executions, review, revision,
restoration, Withdrawal, compromises or other petitions replies, objections or affidavits or other
documents as may be deemed necessary or proper for the position of the said case in and all its stages.

To file and take back documents.

To withdraw, or compromise the said case, or submit to arbitration any differences or disputes that may
arise touching or in any manner relating to the said case.

To take out execution proceedings.

To deposit, withdraw and receive money and grant receipts therefore, and to do all other acts and things
which may be necessary to be done for the progress and in the course of the prosecution of the said case.
To appoint and instruct other Legal Practitioners authorizing them to exercise the power and authorities
hereby conferred upon the advocates whenever they may think fit to do so.

AND I/we, the undersigned do hereby agree to ratify and confirm all acts, done by the advocates orhis
substitute in the matter as my/our own acts, as if done by me/us for all intents and purposes.

AND J/we undertake that I/we or my/our duly authorized agent would appear in the court on all hearings.
AND l/we, the undersigned do hereby agree that in the event of the above case being taken up ontour,
I/we shall pay extra fees.

And V/we, the undersigned, do hereby agree not to hold the advocates or his substitute responsible for the
result of the said case in consequence of their absence from the courts when the said is called up for the
hearing or for any negligence of the said advocates or his substitute.

AND U/we, the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by
me / us to be paid to the advocate remaining unpaid, he shall be entitled to withdraw from the prosecution

of the said case until the same is paid up. If any costs are allowed or an adjournment, the advocates would
be entitled to the same. '

IN WITNESS WHEREOF U\V? do hereunto set my/out hand to these presents the coptents which have

been understood by me/us this 31 day of AUQUSt |, 2023.
T s
Accepted Advocate R Client
Abhinav Jain
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